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R-I8 Mr.NagdumRao,Sr.Adv.
Mr. Sal$a Singha Chaudlrui, Adv.
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Mr. Sandeep Das, Adv.Ms. Poorva Nanawati, Adv.UPONtreaingcomseltlreCcn:rtnradetrefollowing

ORDER

Issue notice retumable in ten weeks. lWS. Dua Associates iaive service for common reqpondert
Nos 14 and 33, Mr. E.C. Agmwala Advocdq waives ssvie fm common reqpordentNos" lQ 16,19,26,39 al
40, ard Mr. Sak5a Sindla Alaldwi, Advocde, waives service fm oommor reryondent No. l8 in fire ryaial leave
pditions. Notice shall only go to the unrepresented reryonduns Dasti, in addition to the ordinary
prcoes$ lspurnimed. hrftremeanwhile, itisclaifieddrdResff/eBffkof India*rall ndgnantarypennisiontotre
forcign law firms to opur liaisur offiaes in krdia wrder Sedion 29 of tre Fueign Exclnnge Rqgulation Ad, ln3.It
is also clarified that the expression "to practice the profession of hw" under Sction 29 of the
AdvocatesAct 196l oversthepersonspnac{icinglit[iousmattenaswellas non-litfirusmatters ofirertrar
oontunplded in para 63(i) of*re inrpugted order ar4 trerefore, to practice in nur-litigious mdels in krdia dre
forci$ law finng by S.L.P. (Civil) No(s).17150-1715412012 wtmwq name called or described, $all be
bound to follow flre provbiors ontained in the Advocates Act, 1961.

(Raiahmam)

CourtMaster

(RauDiwar)
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